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Subject : Request for 14 days Judicial Custody Remand.

Hon’ble Sir,
- Itis submitted that the investigation of the case is yet to be completed .The 14 days may
kindly be given on the following grounds.

LThe investigation of the case is in progress ,but yet to be completed.
2.He may threaten the complainant and witnesses.

3.He is already convicted in the same type of case.

4.He is previously involved in the same type of the cases.

5.he has no permanent/temporary address in delhi.

It is therefore, requested-that-tHe above said accused person may kindly be remanded
for 14 days Judicié'l'Custody remand,onthe aforementioned grounds and for the campletion of
investigation of the same case.

Submitted:Please.
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State vs. Deepak
FIR No.29/2020

PS &tk Nagfod
Uls 25/54/59 A Act

02.06.202¢

Present: Ld. APP for State.

Sh. Alok Kumar, Ld. LAC on behalf of applicant/accused.

Ld. LAC has filed fresh bail application under section 437 Cr.P.C.

Heard. 4

Let reply be called for 03.06.2020.

(Babita Puniya)
Duty MM/West/THC
02.06.2020
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State vs. Mohd. Adnan

FIR No0.140/19
PS Punjabi Bagh
U/s 397 IPC

02.06.2020
Present: Ld. APP for State.

Sh. Alok Kumar, Ld. LAC on behalf of applicant/accused.

Ld. LAC has filed fresh bail application under section 437 Cr.P.C.
Heard.

Let reply be called for 03.06.2020.
(Babita Puniya)

Duty MM/West/THC
02.06.2020
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State vs. Deepak
FIR N0.45577/19

PS Nangloi
U/s 379/411/34 |PC

02.06.2020

Present:  Ld. APP for State.

Sh. Alok Kumar, Ld. LAC on behalf of applicant/accused.

Ld. LAC has filed fresh bail application under section 437 Cr.P.C.
(without high power committee guidelines)

Heard.

Let reply be called for 03.06.2020.

|

(Babita Puniya)
Duty MM/West/THC
02.06.2020
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State vs. Vinod @ Badshah

FIR No.106/19
PS Paschim Vihar
U/s 392 IPC

02.06.2020

Present: Ld. APP for State.
‘Sh. Alok Kumar, Ld. LAC on behalf of applicantjaccused.
Ld. LAC has filed fresh bail application under section 437 Cr.P.C.
(without high power committee guidelines)
Heard.
Let reply be called for 03.06.2020.

|

(Babita Puniya)
Duty MM/West/THC
02.06.2020
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State vs. Deepak

FIR N0.397/2020
PS Paschim Vihar West

02.06.2020 U/s 188 IPC

Present: Ld. APP for State.

Proxy counsel for applicant. ,
Vide this order, | shall decide the application filed on pehalf of the

applicant seeking release of vehicle bearing no.DL11-SX-9698 on Superdari.
Heard. Reply perused.

As per reply, 10 has no objection, if the vehicle bearing no.DL11-SX-
9698 is released to the registered owner/rightful owner.

Heard. Application perused:
Having considered all the relevant inputs and having taken note of the

decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State
of Gujarat (A.I.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will be an eminently fit case where the case property i.e. vehicle bearing
no.DL11-SX-9698 can be released t0 the applicantlregistered owner/rightful owner,
subject to execution of security bonds. Accordingly, let vehicle bearing no.DL11-
SX-9698 be released to the rightful owner after preparing detailed panchnama;
taking photographs of the vehicle; valuation report; a security bond etc.

The photographs of the vehicle bearing no.DL11-SX-9698 should be

attested by the 10 and countersigned by the complainant, accused, if any, as well
as by the person to whom the custody is handed over.

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet. 10 is also directed to follow the necessary safeguards insisted in
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

- The application stand disposed of accordingly.

Copy of this order be given dasti to the applicant.

(Babita\Puni
Duty MM/West/THC
02.06.2020
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State vs. Mukesh

FIR No.006087/20
PS Shalimar Bagh
02.06.2020 Uls 379/411 IPC

Present: Ld. APP for State.

Accused produced through VC.

1O in person with case file.

' 10 has filed an application seeking 14 days JC remand of accused
Mukesh, interalia on the ground that investigation is in progress.

Heard. File perused.

Perusal of file reveals that recovery has already been effected and
accused is running in JC since 19.05.2020. Therefore, | am of the considered
opinion that no useful purpose would be served by sending/keeping the accused .
behind the bars. Hence, | deem it fit to admit the accused on regular bail on his
furnishing a bail bond in the sum of Rs.5,000/- with one surety in the like amount to
the satisfaction of the Ld. Duty MM/concerned court on the following conditions:-

a) that the accused shall cooperate in the investigation.
b) that he shall not directly or indirectly make any inducement or threat to any
person acquainted with the facts of the case so as to dissuade him from disclosing
such facts to the court or to any police officer.
c) that after filing of charge sheet in the court, he shall remain present before the
court on each and every date fixed for hearing of the case. If he wants 10 remain
absent, then he shall take prior permission of the court and in case of unavoidable
circumstances for remaining absent, he shall immediately give intimation to the
court and request that he may be permitted to be represented through counsel and
he will not dispute the identity of the accused in the case.
d) that the accused shall not commit an offence similar to the offence of which he is
accused or suspected of the commission of which he is suspect.
Bail bond not furnished. Therefore, accused is remanded to JC till
16.06.2020.
Application stands disposed off.
Copy of this order be sent to Jail Superitendent, Tihar Jail for
compliance/information. :
Copy of this order be given dasti to the 10.

(Babita Puniya)
Duty MM/West/THC
02.06.2020
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State vs. Rahul @ Sunny
FIR N0.123/2020
PS Mayapuri
U/s 356/379/411/34 IPC
02.06.2020

Present:  Ld. APP for State.
Ld. Counsel for applicant/accused.

Vide this order, | shall decide the application filed on behalf of the
applicant/accused Rahul @ Sunny under section 437 CrPC seeking regular bail.

Reply received. Perused. )

Perusal of documents reveal that accused is running in JC since
20.05.2019 and recovery has already been effected. Therefore, | deem it fit to admit
the accused Rahul @ Sunny on bail on his furnishing a bail bond in the sum of
Rs.10,000/- with one sound surety in the like amount to the satisfaction of the Ld.
Duty MM/concerned court on the following conditions:-

1. That the accused shall co-operate in the investigation, and

2 That the accused shall not directly or indirectly make any inducement or threat to

any person acquainted with the facts of the case so as to dissuade him from

disclosing such facts to the court or to any police officer; and

3. That the accused shall not commit an offence similar to the offence of which he is

accused or suspected of the commission of which he is suspect; and

4 That he shall not take undue advantage of liberty or misuse the liberty; and

5. That he shall not change his residence without prior permission of this Court; and

6. After filing of charge sheet in the court, the accused shall remain present before
the court on each and every date fixed for hearing of the case. If. he wants to.
remain absent, then he shall take prior permission of the court and in case of
unavoidable circumstances for remaining absent, he shall immediately give
intimation to the court and request that he may be permitted to be represented
through counsel and he will not dispute the identity of the accused in the case.

It is made clear that if the accused/applicant commits breach of
any of the above conditions, the bail granted to him shall be liable to
be cancelled.

Any observation made herein shall have no bearing on the merits of
the case. :

Application stands disposed of accordingly.

. Copy of this order be sent to Jail Superintendent, Tihar Jail for
compliance/information. :

Copy dasti.

(Babita. Puniya)
Duty MM/West/THC
02.06.2020
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FIR N0.106/2020
PS Mundka
U/s 188/34 IPC
02.06.2020

Present: Ld. APP for State.

None on behalf of applicant.

Vide this order, | shall decide the application filed on behalf of the
applicant seeking release of vehicle bearing no.DL2C-AD-8161 on Superdari.

Heard.

Reply perused and application perused.

Having considered all the relevant inputs and having taken note of the
decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State
of Gujarat (A.l.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will be an eminently fit case where the case property i.e. vehicle bearing
no.DL2C-AD-8161 can be released to the applicant/registered owner/rightful owner,
subject to execution of security bonds. Accordingly, let vehicle bearing no.DL2C-
AD-8161 be released to the rightful owner after preparing detailed panchnama;
taking photographs of the vehicle; valuation report; a security bond etc.

The photographs of the vehicle bearing no.DL2C-AD-8161 should be
attested by the 10 and countersigned by the complainant, accused, if any, as well
as hy the person to whom the custody is handed over.

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet. 10 is also directed to follow the necessary safeguards insisted in
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The application stand disposed of accordingly.

Copy of this order be given dasti to the applicant.

(Babita Puniya)
Duty MM/West/THC
02.06.2020

Scanned by CamScanner




_ )

FIR No0.287/2020
PS Mundka
U/s 188/269/270 IPC

02.06.2020

Present: Ld. APP for State.

None on behalf of applicant.

Vide this order, | shall decide the application filed on behalf of the
applicant seeking release of vehicle bearing no.RJ01-PA-3898 on Superdari.

Heard. Reply perused.

As per reply, 10 has no objection, if the vehicle bearing no.RJ01-PA-

3898 is released to the registered owner/rightful owner.

Heard. Application perused.

Having considered all the relevant inputs and having taken note of the
decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State
of Gujarat (A.I.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will be an eminently fit case where the case property i.e. vehicle bearing
no.RJ01-PA-3898 can be released to the applicant/registered owner/rightful owner,
subject to execution of security bonds. Accordingly, let vehicle bearing no.RJ01-
PA-3898 be released to the rightful owner after preparing detailed panchnama;
taking photographs of the vehicle; valuation report; a security bond etc.

The photographs of the vehicle bearing no.RJ01-PA-3898 should be
attested by the 10 and countersigned by the complainant, accused, if any, as well
as by the person to whom the custody is handed over.

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet. |0 is also directed to follow the necessary safeguards insisted in
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The application stand disposed of accordingly.

Copy of this order be given dasti to the applicant.
(Babita Puniya)

Duty MM/West/THC
02.06.2020
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FIR No.0125/2020
PS Mundka

U/s 188 IPC
02.06.2020

Present: Ld. APP for State.

Proxy counsel on behalf of applicant.

Vide this order, | shall decide the application filed on behalf of the
applicant seeking release of vehicle bearing no.DL7S-BP-3333 on Superdari.

Heard. Reply perused.

As per reply, 10 has no objection, if the vehicle bearing no.DL7S-BP-
3333 is released to the registered owner/rightful owner.

Heard. Application perused.

Having considered all the relevant inputs and having taken note of the
decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State
of Gujarat (A.l.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that

this will be an eminently fit case where the case property i.e. vehicle bearing
no.DL7S-BP-3333 can be released to the applicant/registered owner/rightful owner,
subject to execution of security bonds. Accordingly, let vehicle bearing no.DL7S-
BP-3333 be released to the rightful owner after preparing detailed panchnama;
taking photographs of the vehicle; valuation report; a security bond etc.

The photographs of the vehicle bearing no.DL7S-BP-3333 should be
attested by the 10 and countersigned by the complainant, accused, if any, as well
as by the person to whom the custody is handed over.

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet. 10 is also directed to follow the necessary safeguards insisted in
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. Staté.

The application stand disposed of accordingly.

Copy of this order be given dasti to the applicant.

(Babita Puniya)
Duty MM/West/THC
02.06.2020
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State vs. Chetan Chadda
FIR N0.197/2020
PS Paschim Vihar West
02.06.2020 Hie 158 PE
Present; Ld. APP for State.

Proxy counsel for applicant.

Vide this order, | shall decide the application filed on behalf of the
applicant seeking release of vehicle bearing no.DLAC-AV-2713 on Superdari.

Heard. Reply perused.

As per reply, 10 has no objection, if the vehicle bearing no.DL4C-AV-
2713 is released to the registered owner/rightful owner.

Heard. Application perused.
Having considered all the relevant inputs and having taken note of the

decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State

of Gujarat (A.I.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will be an eminently fit case where the case property i.e. vehicle bearing
no.DLAC-AV-2713 can be released to the applicant/registered owner/rightful owner,
subject to execution of security bonds. Accordingly, let vehicle bearing no.DLAC-
pV-2713 be released to the rightful owner after preparing detailed panchnama;
taking photographs of the vehicle: valuation report; a security bond etc.

The photographs of the vehicle bearing no.DLAC-AV-2713 should be
attested by the 10 and countersigned by the complainant, accused, if any, as well
as by the person to whom the custody is handed over.

The panchnamalphotographs/ valuation report etc. be filed along with
the charge-sheet. 10 is also directed to follow the necessary safeguards insisted in
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The application stand disposed of accordingly.

Copy of this order be given dasti to the applicant.

(Babita Puniya
Duty MM/West/THC
02.06.2020
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-_ State vs. Vipin Gupta
FIR N0.286/2020

PS Paschim Vihar West
U/s 188 IPC

02.06.2020

Present: Ld. APP for State.

Proxy counsel on behalf of applicant.

Vide this order, | shall decide the abplication filed on behalf of the
applicant seeking release of vehicle bearing no.DL4S-BN-6166 on Superdari.

Heard. Reply perused.

As per reply, 10 has no objection, if the vehicle bearing no.DL4S-BN-
6166 is released to the registered owner/rightful owner.

Heard. Application perused.

Having considered all the relevant inputs and having taken note of the
decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State
of Gujarat (A.l.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will be an eminently fit case where the case property i.e. vehicle bearing
no.DLA4S-BN-6166 can be released to the applicant/registered owner/rightful owner,
subject to execution of security bonds. Accordingly, let vehicle bearing no.DLAS-
BN-6166 be released to the rightful owner after preparing detailed panchnama;
taking photographs of the vehicle; valuation report; a security bond etc.

The photographs of the vehicle bearing no.DLA4S-BN-6166 should be
attested by the 10 and countersigned by the complainant, accused, if any, as well
as by the person to whom the custody is handed over.

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet. 10 is also directed to follow the necessary safeguards insisted in

sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The application stand disposed of accordingly.

Copy of this order be given dasti to the applicant
(Bahita Puni

Duty StTHC
02.06.2020
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State vs. Suresh @ Naresh & Ors.
FIR No.122/2020

PS Anand Parbat
U/s 392/411/34 IPC
02.06.2020

Present: Ld. APP for State.

Applicant in person with counsel.

Sh. Rakesh, owner of mobile phone in person.

Vide this order, | shall decide the application filed on behalf of the
applicant seeking release of mobile phone on Superdari.

Heard. Reply perused.

As per reply, 10 has no objection, if the mobile phone is released to
the registered owner/rightful owner.

Heard. Application perused.

Having considered all the relevant inputs and having taken note of the
decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State
of Gujarat (A.I.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will be an eminently fit case where the case property i.e. mobile phone can be
released to the registered owner/rightful owner, subject to execution of security
bonds. Accordingly, let mobile phone be released to the rightful owner/registered
owner after preparing detailed panchnama; taking photographs of the mobile
phone; valuation report; a security bond etc.

The photographs of the mobile phone should be attested by the 10
and countersigned by the complainant, accused, if any,

as well as by the person to
whom the custody is handed over.

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet. 10 is also directed to follow the necessary safeguards insisted in
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs, State

The application stand disposed of accordingly.
Copy dasti,

(Babita Puniya)
Duty MM/West/THC
02.06.2020
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FIR No.333/2020
PS Nangloi
02.06.2020 U/s 457/380/411 IPC

Present: Ld. APP for State.

Applicant in person.

Vide this order, | shall decide the application filed on behalf of the
applicant seeking release of jewellery articles on Superdari.

Heard. Reply and application perused.

As per reply, 10 has no objection, if the jewellery articles are released
to the registered owner/rightful owér.

Having considered all the relevant inputs and having taken note of the
decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State
of Gujarat (A.I.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will be an eminently fit case where the case property i.e. jewellery articles can
be released to the registered owner/rightful owner, subject to execution of security
bonds. Accordingly, let jewellery articles be released to the rightful owner after
preparing detailed panchnama; taking photographs of the jewellery articles;
valuation report; a security bond etc..

The photographs of the jewellery articles should be attested by the 10
and countersigned by the complainant, accused, if any, as well as by the person to

whom the custody is handed over.

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet. 10 is also directed to follow the necessary safeguards insisted in
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The application stand disposed of accordingly.

Copy of this order be given dasti to the applicant.

(Ba%

Duty MM/West/THC
02.06.2020
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— State vs. Ashish Grover ~
FIR N0.450/2020
PS Rajouri Garden

. U/s 279/337 IPC
02.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant.

Vide this order, | shall decide the application filed on behalf of the
applicant seeking release of vehicle bearing no.DL9C-QS-9692 on Superdari.

Heard. Reply perused.

As per reply, all the documents have been verified and 10 has no
objection, if the vehicle bearing no.DL9C-QS-9692 is released to the registered
owner/rightful owner.

Heard. Application perused.

Having considered all the relevant inputs and having taken note of the
decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State
of Gujarat (A.I.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will be an eminently fit case where the case property i.e. vehicle bearing
no.DL9C-QS-9692 can be released to the applicant/registered owner/rightful owner,
subject to execution of security bonds. Accordingly, let vehicle bearing no.DL9C-
QS-9692 be released to the rightful owner after preparing detailed panchnama;
taking photographs of the vehicle; valuation report; a security bond etc.

The photographs of the vehicle bearing no.DL9C-QS-9692 should be
attested by the 10 and countersigned by the complainant, accused, if any, as well
as by the person to whom the custody is handed over.

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet. IO is also directed to follow the necessary safeguards insisted in
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The application stand disposed of accordingly.

Copy of this order be given dasti to the applicant.
(Babita Puniya)

Duty MM/West/THC
02.06.2020
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State vs. Mohd. Salman
FIR No0.0227/2020

PS Ranhola
U/s 356/379/411/34 |IPC
02.06.2020
Present: Ld. APP for State.

Proxy counsel on behalf of applicant.

Vide this order, | shall decide the application filed on behalf of the
applicant seeking release of vehicle bearing no.DL10-SQ-8381 on Superdari.

Heard. Reply perused.

As per reply, 10 has no objection, if the vehicle bearing no.DL10-SQ-
838l is released'to the registered owner/rightful owner.

Heard. Application perused.

Having considered all the relevant inputs and having taken note of the
decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State
of Gujarat (A.1.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will be an eminently fit case where the case property i.e. vehicle bearing
no.DL10-SQ-8381 can be released to the applicant/registered owner/rightful owner,
subject to execution of security bonds. Accordingly, let vehicle bearing no.DL10-
SQ-8381 be released to the rightful owner after preparing detailed panchnama;
taking photographs of the vehicle; valuation report; a security bond etc.

The photographs of the vehicle bearing no.DL10-SQ-8381 should be
attested by the 10 and countersigned by the complainant, accused, if any, as well
as by the person to whom the custody is handed over.

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet. 10 is also directed to follow the necessary safeguards insisted in
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The application stand disposed of accordingly.

Copy of this order be given dasti to the applicant.

(Babjta Puniy
Duty MM/We
02.
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E-FIR No.009575/2020
PS Nihal Vihar
U/s 379 IPC
02.06.2020

Present: Ld. APP for State.

Proxy counsel for applicant.

Vide this order, | shall decide the application filed on behalf of the
applicant seeking release of vehicle bearing no.DL8S-AU-4542 on Superdari.

Heard. Reply perused.
As per reply, 10 has no objection, if the vehicle bearing no.DL8S-AU-

4542 is released to the registered owner/rightful owner.

Heard. Application perused.

Having considered all the relevant inputs and having taken note of the
decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State
of Gujarat (A.l.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will be an eminently fit case where the case property i.e. vehicle bearing
no.DL8S-AU-4542 can be released to the applicant/registered owner/rightful owner,
subject to execution of security bonds. Accordingly, let vehicle bearing no.DL8S-
AU-4542 be released to the rightful owner after preparing detailed panchnama;
taking photographs of the vehicle; valuation report; a security bond etc.

The photographs of the vehicle bearing no.DL8S-AU-4542 should be
attested by the 10 and countersigned by t'he complainant, accused, if any, as well
as by the person to whom the custody is handed over.

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet. 10 is also directed to follow the necessary safeguards insisted in
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The application stand disposed of accordingly.

Copy of this order be given dasti to the applicant.

(Babita|Puniy
Duty MM HC
02.06.2020
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State vs. Md. Nihal
FIR No.277/2020
PS Paschim Vihar West
U/s 188 IPC

02.06.2020

Present; Ld. APP for State.

Proxy counsel on behalf of applicant.

Vide this order, | shall decide the application filed on behalf of the
applicant seeking release of vehicle bearing no.DL11-SX-0423 on Superdari.

Heard. Reply perused.

As per reply, 10 has no objection, if the vehicle bearing no.DL11-SX-
0423 is released to the registered owner/rightful owner.

Heard. Application perused.

Having considered all the relevant inputs and having taken note of the
decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State
of Gujarat (A.I.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will be an eminently fit case where the case property i.e. vehicle bearing
no.DL11-SX-0423 can be released to the applicant/registered owner/rightful owner,
subject to execution of security bonds. Accordingly, let vehicle bearing no.DL11-
SX-0423 be released to the rightful owner after preparing detailed panchnama;
taking photographs of the vehicle; valuation report; a security bond etc.

The photographs of the vehicle bearing no.DL11-SX-0423 should be
attested by the 10 and countersigned by the complainant, accused, if any, as well
as by the person to whom the custody is handed over.

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet. 10 is also directed to follow the necessary safeguards insisted in
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The application stand disposed of accordingly.

Copy of this order be given dasti to the applicant.

(Babita Puniya)

Duty MM/West/THC
02.06.2020
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—
E-FIR No.008718/2020
PS Rajouri Garden
U/s 379 IPC

02.06.2020

Present; Ld. APP for State.

Proxy counsel for applicant.
Vide this order, | shall decide the application filed on behalf of the

applicant seeking release of vehicle bearing no.HR51-BV-5962 on Superdari

Heard. Reply perused.
As per reply, 10 has no objection, if the vehicle bearing no.HR51-BV-

5962 is released to the registered owner/rightful owner.

Heard. Application perused.

Having considered all the relevant input
decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State

of Gujarat (A.l.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will be an eminently fit case where the case property i.e. vehicle bearing

no.HR51-BV-5962 can be released to the applicant/registered owner/rightful owner,
let vehicle bearing no. HR51-

s and having taken note of the

subject to execution of security bonds. Accordingly,
BV-5962 be released to the rightful owner after preparing detailed panchnama;

taking photographs of the vehicle; valuation report; a security bond etc.
The photographs of the vehicle bearing no.HR51-BV-5962 should be

attestéd by the 10 and countersigned by the complainant, accused, if any, as well

as by the person to whom the custody is handed over.
The panchnama/photographs/ valuation report etc. be filed along with

the charge-sheet. 10 is also directed to follow the necessary safeguards insisted in
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The application stand disposed of accordingly.

Copy of this order be given dasti to the applicant.

(Babita Puniya)
Duty MM/West/THC
02.06.2020

Scanned by CamScanner



I R e o T e i

- | FIR N0.346/2020
PS Paschim Vihar West
U/s 188 IPC

02.06.2020

Present:.  Ld. APP for State.

Ld. Counsel for applicant.

Vide this order, | shall decide the application file
applicant seeking release of vehicle bearing no.DL4S-CV-5741 on Superdari.

d on behalf of the

Heard. Reply perused.

As per reply, 10 has no objection, if the vehicle bearing no.DL4S-CV-
5741 is released to the registered owner/rightful owner.

Heard. Application perused.

Having considered all the relevant inputs and having taken note of the
decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State
of Gujarat (A..R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will be an eminently fit case where the case property i.e. vehicle bearing
no.DL4S-CV-5741 can be released to the applicant/registered owner/rightful owner,
subject to execution of security bonds. Accordingly, let vehicle bearing no.DLA4S-
CV-5741 be released to the rightful owner after preparing detailed panchnama;
taking photographs of the vehicle; valuation report; a security bond etc.

The photographs of the vehicle bearing no.DL4S-CV-5741 should be
attested by the 10 and countersigned by the complainant, accused, if any, as well
as by the person to whom the custody is handed over.

‘ The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet. 10 is also directed to follow the necessary safeguards insiéted in
sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The application stand disposed of accordingly.
Copy of this order be given dasti to the applicant.

(Babita Puniya)
Duty MM/West/THC
02.06.2020
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FIR No.7507/2020
PS Patel Nagar
U/s 379/411 IPC

02.06.2020

Present: Ld. APP for State.

Applicant in person with counsel.

Vide this order, | shall decide the application filed on behalf of the
applicant seeking release of vehicle bearing no.DL6S-AU-7066 on Superdari.

Heard. Reply perused.

As per reply, 10 has no objection, if the vehicle bearing no.DL6S-AU-
7066 is released to the registered owner/rightful owner.

Heard. Application perused.
Having considered all the relevant inputs and having taken note of the

decision of the Hon'ble Supreme Court in sunderbhai Ambalal Desai V. State

of Gujarat (A.I.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will be an eminently fit case where the case property i.e. vehicle bearing
no.DL6S-AU-7066 can be released to the applicant/registered owner/rightful owner,
subject to execution of security bonds. Accordingly, let vehicle bearing no.DL6S-
AU-7066 be re'Ieas'ed to the rightful owner after preparing detailed panchnama;
taking photographs of the vehicle; valuation report; a security bond etc.

The photographs of the vehicle bearing no.DL6S-AU-7066 should be
attested by the 10 and countersigned by the complainant, accused, if any, as well
as by the person to whom the custody is handed over.

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet. IO is also directed to follow the necessary safeguards insisted in
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The application stand disposed of accordingly.

Copy of this order be given dasti to the applicant.
(B

Duty West/THC
02.06.2020
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State vs. Nikhil Budhiraja
FIR N0.586/2020

PS Punjabi Bagh
U/s 188/269/270 IPC & 3 E.D. Act
02.06.2020
Present: Ld. APP for State.

Applicant in person with counsel.

Vide this order, | shall decide the application filed on behalf of the
applicant seeking release of vehicle bearing no.DL4C-AS-4865 on Superdari.

Heard. Reply perused.
As per reply, 10 has no objection, if the vehicle bearing no.DLA4C-AS-

4865 is released to the registered owner/rightful owner.

Heard. Application perused.
Having considered all the relevant inputs and having taken note of the

decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State
of Gujarat (A.l.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will be an eminently fit case where the case property i.e. vehicle bearing
no.DL4C-AS-4865 can be released to the applicant/registered owner/rightful owner,
subject to execution of security bonds. Accordingly, let vehicle bearing no.DL4C-
AS-4865 be released to the rightful owner after preparing detailed panchnama:
taking photographs of the vehicle; valuation report; a security bond etc.

The photographs of the vehicle bearing no.DL4C-AS-4865 should be
attested by the 10 and countersigned by the complainant, accused, if any, as well
as by the person to whom the custody is handed over.

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet. IO is also directed to follow the necessary safeguards insisted in
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The application stand disposed of accordingly.

Copy of this order be given dasti to the applicant.

(Babfta Puniya)
Duty MM/West/THC

0P.06.2020 / -
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State vs. Aniket

FIR No0.124/2020
PS Rajouri Garden
U/s 336/307/506/120B IPC &

25/27 Arms Act
02.06.2020

Present:  Ld. APP for State.
Ld. Counsel for applicant.

Vide this order, | shall decide the application filed on behalf of the
applicant seeking release of vehicle bearing no. DL10-SW-2245 and mobile
phone on Superdari.

Heard. Reply perused.

As per reply, 10 has no objection, if the vehicle bearing no. DL10 SW-
2245 is released to the registered owner/rightful owner.

Heard. Application perused

Having considered all the relevant inputs and having taken note of the
decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State
of Gujarat (A.l.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will be an eminently fit case where the case property i.e. vehicle bearing
no.DL10-SW-2245 can be released to the applicant/registered owner/rightful owner,
subject to execution of security bonds. Accordingly, let vehicle bearing no.DL10-
SW-2245 be released to the rightful owner after preparing detailed panchnama;
taking photographs of the vehicle; valuation report; a security bond etc.

The photographs of the vehicle bearing no.DL10-SW-2245 should be
attested by the 10 and countersigned by the complainant, accused, if any, as well
as by the person to whom the custody is handed over.

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet. 10 is also directed to follow the necessary safeguards insisted in
sSunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

However, the rightful owneriregistered owner is directed not to

dispose of the vehicle bearing no.DL10-SW-2245 without prior permission of
the court concerned.

The application stand disposed of accordingly.
Copy of this order be given dasti to the applicaft.

(Babita Puniya)

Duty MM/West/THC
02.06.2020
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FIR No.508/2020
PS Rajouri Garden

02.06.2020 U/s 279 IPC

Present: Ld. APP for State.

Ld. Counsel for applicant.

Vide this order, | shall decide the application filed on behalf of the
applicant seeking release of vehicle bearing no.DL4C-NE-4334 on Superdari.

Heard. Reply perused.

As per reply, 10 has no objection, if the vehicle bearing no.DLAC-NE-
4334 is released to the registered owner/rightful owner.

Heard. Application perused.

Having considered all the relevant inputs and having taken note of the
decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State
of Gujarat (A.I.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will be an eminently fit case where the case property i.e. vehicle bearing
no.DLAC-NE-4334 can be released to the applicant/registered owner/rightful owner,
subject to execution of security bonds. Accordingly, let vehicle bearing no.DLAC-
NE-4334 be released to the rightful owner after preparing detailed panchnama;
taking photographs of the vehicle; valuation report; a security bond etc.

The photographs of the vehicle bearing no.DL4C-NE-4334 should be
attested by the 10 and countersigned by the complainant, accused, if any, as well
as by the person to whom the custody is handed over.

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet. 10 is also directed to follow the necessary safeguards insisted in
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The application stand disposed of accordingly.

Copy of this order be given dasti to the applican

(Babita Puniy
Duty HC
02.06.2020
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FIR N0.594/2020
PS Ranhola

U/s 323/341/34 |PC

02.06.2020

Present: Ld. APP for State.
Proxy counsel for applicant.

Vide this order, | shall decide t

he application filed on behalf of the
hicle bearing no.DL10-CB-3274 on Superdari.

applicant seeking release of ve
Heard. Reply perused.
As per reply, 10 has no objection, if the vehicle bearing no.DL10-CB-

3274 is released to the registered owner/rightful owner.

Heard. Application perused.
Having considered all the relevant inpu
decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State

of Gujarat (A.l.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
ase where the case property i.e. vehicle bearing

ts and having taken note of the

this will be an eminently fit c
no.DL10-CB-3274 can be released to the applicant/registered owner/rightful owner,

subject to execution of security bonds. Accordingly, let vehicle bearing no.DL10-
CB-3274 be released to the rightful owner after preparing detailed panchnama;

taking photographs of th
The photogra
attested by the 10 and counter

as by the person to whom the custody is handed over.
The panchnama/photographs/ valuation report etc. be filed along with

e vehicle: valuation report; a security bond etc.
phs of the vehicle bearing no.DL10-CB-3274 should be

signed by the complainant, accused, if any, as well

the charge-sheet. IO is also directed to follow the necessary safeguards insisted in
sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The application stand disposed of accordingly.

Copy of this order be given dasti to the applicant.

(Babita Puniya)
Duty MM/West/THC
02.06.2020
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State vs. Manish @ Golu FIR No0.521/2020
pS Mianwall

UJs 392/411/34 \PC

02.06.2020

Present: Ld. APP for State.
Ld. Counsel for applicant.

the present bail

After some arguments, Ld. Counsel wishes 10 withdraw

application.
Heard. Allowed.

Accordingly, bail application stands dismissed as withdrawn.

(Babit iya)
Duty MM/West/THC
02.06.2020
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State vs. Adi @ Raju EIR N0.0122/2020
pS Patel Nagar
U/s 3902/397/34 IPC

02.06.2020

Present: Ld. APP for State.
Ld. Counsel for applicant.

10 in person with case file.

present bail

After some arguments, Ld. Counsel wishes to withdraw the

application.
Heard. Allowed.

Accordingly, bail application stands dismissed as withgrawn.

(Babita Puniya)
Duty MM/West/THC
02.06.2020
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State vs. Saravh FIR N0.218/2020
PS Mundka

IPC, 33/38 Excise Act &
Uis 189 51 DM Act

02.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant.

After some arguments, Ld. Counsel wishes t0 withdraw the present

application with liberty to file the same before appropriate forum.

Heard. Allowed.
Accordingly, application stands dismissed as withdrawn.
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. Vikas & Ors.
State vs FIR No0.296/2020

PS Kirti Nagar
U/s 188/269 \PC

02.06.2020

Present: Ld. APP for State.
None on behalf of applicant.
Vide this order, | shall decide the application filed on behalf of the

applicant seeking release of vehicle bearing no.DL1-MA-2047 on Superdari.
Reply received. Perused. _
As per reply, vehicle has already been released on superdari.

Accordingly, application stands dismissed as infrucjious.

(Babi niya)
Duty MM/West/THC
02.06.2020
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hul @ Ravi
State vs. Rahul @ FIR N0.1064/15
PS Punjabi Bagh
U/s 302/34 \PC

02.06.2020

Present: Ld. APP for State.
None on behalf of applicant.

Documents perused.

Vide order dated 07.04.2020, bail bond was accep
est, Delhi. Thereafter, non-

ted for a period of 15

days as per direction given by Ld. ASJ-03, THC, W
bailable warrants were directed to be issued on 22.05.2020, however, none has
been appearing on behalf of the accused.

Let report be called from concerned Jail Superintendent regarding

status of accused for NDOH.
Put up on 04.06.2020.

(Babita Puniya)
Duty MM/West/THC
02.06.2020
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State vs. Ravi Dakat
FIR No.000176/19

PS Jafrabad
U/s 379/411 IPC

02.06.2020

Present: Ld. APP for State.
Accused produced through VC.

|0 is absent.

Custody warrant perused.

Perusal of custody warrant reveals that the accused was remanded to
J/IC till today. It further reveals that on the last date, 10 was absent and today,
neither he is present nor the case diary is produced before the court. At this stage it

would be advantageous to refer to Section 167 Cr.P.C which reads as under:

167. Procedure when investigation cannot be completed in_twenty-four

hours.-

(1) whenever any person is arrested and detained in custody, and it appears that
the investigation cannot be completed within the period of twenty-four hours fixed
by section 57, and there are grounds for believing that the accusation or information
is well-founded, the officer in charge of the police station or the police officer
making the investigation, if he is not below the rank of sub-inspector, shall
forthwith transmit to the nearest Judicial Magistrate a copy of the entries in
the diary hereinafter prescribed relating to the case, and shall at the same time
forward the accused to such Magistrate.

(2) The Magistrate to whom an accused person is forwarded under this section
may, whether he has or has no jurisdiction to try the case, from time to time,
authorise the detention of the accused in such custody as such Magistrate thinks fit,
for a term not exceeding fifteen days in the whole: and if he has no jurisdiction to try -
the case or commit it for trial, and considers further detention unnecessary, he may
order the accused to be forwarded to a Magistrate having such jurisdiction:

Provided that- ‘

(a) the Magistrate may authorize detention of the accused person, otherwise than
in custody of the police, beyond the period of fifteen days if he is satisfied that
adequate grounds exist for doin but no Magistrate shall authorize the
detention of the accused person in custody under this paragraph for a total period
exceeding
(i) ninety days---------- ;
(i) sixty days--------------
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oction 167 casts an obligation on the 10 to place before the Magistrate the case
diary along with remand papers to enable him to decide whether there exist
" reasonable grounds to commit the accused to custody and extend his remand. In
the absence of case diary/case file/material, it is difficult for this court to decide
whether there is any justification or necessity for further detention of the accused.

IO has failed to discharge his duties imposed upon him by law. SHO
also cannot escape from his responsibility being not only the overall supervisor of
the police station but also failed to check and ensure that the case is properly
investigated and the procedure laid down in section 167 CrPC has been followed
and complied with in letter and spirit by the 10. Hence, issue show cause notice to
the 10 and SHO, PS Jafrabad u/s 60/122 DP Act for 03.06.2020.

In the meantime, accused is remanded to one day J/C. Be produced on

03.06.2020.
%iya)

Duty MM/West/THC
02.06.2020
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State vs. Gaurav
FIR N0.230/2020
PS Alipur

U/s 379/411/120B/188/34 IPC&
21.4 MM Act, 5/15 EPAAct & 25 A. Act

02.06.2020

Present:  Ld. APP for State.
Accused produced through VC.

10 is absent.

Custody warrant perused.
Perusal of custody warrant reveals that the accused was remanded to

J/C till today. It further reveals that on the last date, IO was absent and today,
neither he is present nor the case diary is produced before the court. At this stage it

would be advantageous to refer to Section 167 Cr.P.C which reads as under:

167. Procedure when investigation cannot be completed in twenty-four

hours.-
(1) whenever any person is arrested and detained in custody, and it appears that

the investigation cannot be completed within the period of twenty-four hours fixed
by section 57, and there are grounds for believing that the accusation or information
is well-founded, the officer in charge of the police station or the police officer
making the investigation, if he is not below the rank of sub-inspector, shall
forthwith transmit to the nearest Judicial Magistrate a copy of the entries in
the diary hereinafter prescribed relating to the case, and shall at the same time

forward the accused to such Magistrate.
(2) The Magistrate to whom an accused person is forwarded under this section

may, whether he has or has no jurisdiction to try the case, from time to time,
authorise the detention of the accused in such custody as such Magistrate thinks fit,
for a term not exceeding fifteen days in the whole; and if he has no jurisdiction to try
the case or commit it for trial, and considers further detention unnecessary, he may

order the accused to be forwarded to a Magistrate having such jurisdiction:

Provided that-
(a) the Magistrate may authorize detention of the accused person, otherwise than
in custody of the police, beyond the period of fifteen days if he is satisfied that

adequate grounds exist for doing so. but no Magistrate shall authorize the

detention of the accused person in custody under this paragraph for a total period

exceeding
() ninety days---------- ,

/,
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(ii) sixty days--------------
Section 167 casts an obligation on the 10 to place before the Magistrate the case
diary along with remand papers to enable him to decide whether there exist
reasonable grounds to commit the accused to custody and extend his remand. In
the absence of case diary/case file/material, it is difficult for this court to decide
whether there is any justification or necessity for further detention of the accused.

IO has failed to discharge his duties imposed upon him by law. SHO
also cannot escape from his responsibility being not only the overall supervisor of
the police station but also failed to check and ensure that the case is properly
investigated and the procedure laid down in section 167 CrPC has been followed
and complied with in letter and spirit by the 10. Hence, issue show cause notice to
the 10 and SHO, PS Alipur u/s 60/122 DP Act for 03.06.2020.

In the meantime, accused is remanded to one day J/C. Be produced on

03.06.2020. [—/

(Babita Puniya)
Duty MM/West/THC
02.06.2020
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State vs. Faizal
FIR N0.284/2020

PS New Usmanpur
U/s 356/379/34 IPC

02.06.2020

Present:  Ld. APP for State.
Accused produced through VC.

10 is absent.

Custody warrant perused.
Perusal of custody warrant reveals that the accused was remanded to

JIC till today. It further reveals that on the last date, 10 was absent and today,
neither he is present nor the case diary is produced before the court. At this stage it
would be advantageous to refer to Section 167 Cr.P.C which reads as under:

167. Procedure when investigation cannot be completed in twenty-four
hours.-

(1) whenever any person is arrested and detained in custody, and it appears that
the investigation cannot be completed within the period of twenty-four hours fixed
by section 57, and there are grounds for believing that the accusation or information
is well-founded, the officer in charge of the police station or the police officer
making the investigation, if he is not below the rank of sub-inspector, shall
forthwith transmit to the nearest Judicial Magistrate a copy of the entries in
the diary hereinafter prescribed relating to the case, and shall at the same time
forward the accused to such Magistrate.

(2) The Magistrate to whom an accused person is forwarded under this section
may, whether he has or has no jurisdiction to try the case, from time to time,
authorise the detention of the accused in such custody as such Magistrate thinks fit,
for a term not exceeding fifteen days in the whole; and if he has no jurisdiction to try
the case or commit it for trial, and considers further detention unnecessary, he may
order the accused to be forwarded to a Magistrate having such jurisdiction:
Provided that-

(a) the Magistrate may authorize detention of the accused person, otherwise than
in custody of the police, beyond the period of fifteen days if he is satisfied that
adequate rounds exist for oing so. but no Magistrate shall authorize the
detention of the accused person in custody under this paragraph for a total period

exceeding

(i) ninety days-------"-" : /
(i) sixty days------===""""" V

o |
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~Section 167 casts an obligation on the 10 to place before the Magistrate the case
diary along with remand papers to enable him to decide whether there exist

reasonable grounds to commit the accused to custody and extend his remand. In
the absence of case diary/case file/material, it is difficult for this court to decide
whether there is any justification or necessity for further detention of the accused.

10 has failed to discharge his duties imposed upon him by law. SHO
also cannot escape from his responsibility being not only the overall supervisor of
the police station but also failed to check and ensure that the case is properly
investigated and the procedure laid down in section 167 CrPC has been followed
and complied with in letter and spirit by the 10. Hence, issue show cause notice to
the 10 and SHO, PS New Usmanpur uls 60/122 DP Act for 03.06.2020.

In the meantime, accused is remanded to one day J/C. Be produced on
03.06.2020.

(Babita Puniya)
Duty MM/West'THC
02.06.2020
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State vs. Kamran @ Mohd. Sarif
FIR N0.258/2020

PS Shastri Park
U/s 392/411/186/353/332/419/34 IPC
02.06.2020

Present:  Ld. APP for State.
Accused produced through VC.

IO is absent.

Custody warrant perused.

Perusal of custody warrant reveals that the accused was remanded to
JIC till today. It further reveals that on the last date, IO was absent and 'today.
neither he is present nor the case diary is produced before the court. At this stage it
would be advantageous to refer to Section 167 Cr.P.C which reads as under:

167. Procedure when investigation cannot be completed in twenty-four
hours.- .

(1) whenever any person is arrested and detained in custody, and it appears that
the investigation cannot be completed within the period of twenty-four hours fixed
by section 57, and there are grounds for believing that the accusation or information
is well-founded, the officer in charge of the police station or the police officer
making the investigation, if he is not below the rank of sub-inspector, shall
forthwith transmit to the nearest Judicial Magistrate a copy of the entries in
the diary hereinafter prescribed relating to the case, and shall at the same time
forward the accused to such Magistrate.

(2) The Magistrate to whom an accused person is forwarded under this section
may, whether he has or has no jurisdiction to try the case, from time to time,
authorise the detention of the accused in such custody as such Magistrate thinks fit,
for a term not exceeding fifteen days in the whole; and if he has no jurisdiction to try
the case or commit it for trial, and considers further detention unnecessary, he may
order the accused to be forwarded to a Magistrate having such jurisdiction:

Provided that-

(a) the Magistrate may authorize detention of the accused person, otherwise than
in custody of the police, beyond the period of fifteen days if he is satisfied that
adequate grounds exist for doing so, but no Magistrate shall authorize the

detention of the accused person in custody under this paragraph for a total period
exceeding

(i) ninety days---------- :
(ii) sixty days---e-e------- Q\/
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¢ iion 167 casts an obligation on the 10 to place before the Magistrate the cas®
diary along with remand papers to enable him to decide whether there exist
easonable grounds to commit the accused to custody and extend his remand. In
the absence of case diary/case file/material, it is difficult for this court to decide
whether there is any justification or necessity for further detention of the accused.

IO has failed to discharge his duties imposed upon him by law. SHO
Also cannot escape from his responsibility being not only the overall supervisor °f
the police station but also failed to check and ensure that the case is properly
investigated and the procedure laid down in section 167 CrPC has been followed
and complied with in letter and spirit by the 10. Hence, issue show cause notice to
the 10 and SHO, PS Shastri Park u/s 60/122 DP Act for 03.06.2020.
In the meantime, accused is remanded to one day J/C. Be produced on

03.06.2020.

(Babita Puniya)
Duty MM/West/THC
02.06.2020
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State vs. Kasim
FIR N0.258/2020
PS Shastri Park
U/s 392/411/186/353/332/419/34 IPC

02.06.2020

Present:  Ld. APP for State.
Accused produced through VC,
10 is ahsent.

Custody warrant perused.
Perusal of custody warrant reveals that the accused was remanded to

JIC il today. It further reveals that on the last date, |10 was absent and today,
neither he is present nor the case diary is produced before the court. At this stage it
would be advantageous to refer to Section 167 Cr.P.C which reads as under:

167. _Pro re_when i igati i nty-four
(1) whenever any person is arrested and detained in custody, and it appears that
the investigation cannot be completed within the period of twenty-four hours fixed
by section 57, and there are grounds for believing that the accusation or information
is well-founded, the officer in charge of the police station or the police officer
making the investigation, if he is not below the rank of sub-inspector, shall
forthwith transmit to the nearest Judicial Magistrate a copy of the entries in
the diary hereinafter prescribed relating to the case, and shall at the same time
forward the accused to such Magistrate.

(2) The Magistrate to whom an accused person is forwarded under this section
may, whether he has or has no jurisdiction to try the case, from time to time,
authorise the detention of the accused in such custody as such Magistrate thinks fit,
for a term not exceeding fifteen days in the whole; and if he has no jurisdiction to try
the case or commit it for trial, and considers further detention unnecessary, he may
order the accused to be forwarded to a Magistrate having such jurisdiction:
Provided that-

(a) the Magistrate may authorize detention of the accused person, otherwise than
in custody of the police, beyond the period of fifteen days if he is satisfied that

adequate grounds_exist for doing so, but no Magistrate shall authorize the
detention of the accused person in custody under this paragraph for a total period
exceeding

(i) ninety days---------- :

(ii) sixty days--------------
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ry along with remand papers to enable him to decide whether there exist
reasonable grounds to commit the accused to custody and extend his remand. In
the absence of case diary/case file/material, it is difficult for this court to decide
whether there is any justification or necessity for further detention of the accused.

IO has failed to discharge his duties imposed upon him by law. SHO
also cannot escape from his responsibility being not only the overall supervisor of
Fhe DQIice station but also failed to check and ensure that the case is properly
Investigated and the procedure laid down in section 167 CrPC has been followed
and complied with in letter and spirit by the 10. Hence, issue show cause notice to
the 10 and SHO, PS Shastri Park u/s 60/122 DP Act for 03.06.2020.

In the meantime, accused is remanded to one day J/C. Be produced on
03.06.2020.

(Babita Puniya)
Duty MM/West/THC
02.06.2020

Scanned by CamScanner



~ i '
State vs. Rishab Rath! FIR NO. 10103/2020
pPS khyala
uUJs 379/411 IPC

02.06.2020

Present: Ld. APP for State.

Sh. Alok Kumar, Ld. LAC on behalf of applicant/accused.

of the accused Rishab Rathi S/o

This is an application filed on behalf
The application is duly

Sh. Rajesh Rathi seeking interim bail for a period of 45 days.
forwarded by the Jail Superintendent.

Heard. Application perused.

Perusal of the custody warrants annexed with the
reveals that accused was arrested on 05.05.2020 for the commiss

punishable under section 379/411 IPC and was remanded to JC on 06.05.2020 by
uation and to prevent

bail application

jon of an offence

the Ld. Duty Magistrate. Therefore, in view of the prevailing sit
the spread of Covid-19(Novel Coronavirus) and in view of the directions passed by

the Hon'ble High Court of Delhi, accused is admitted to interim bail for 45 days on

his furnishing a personal bond in the sum of Rs.10,000/- to the satisfaction of the Jail

Superintendent. Accused shall surrender after the expiry of 45 days before the

concerned Jail Superintendent.
Copy of order be sent to Jail Superintendent, Tihar Jail for information and

compliance.
Copy dasti to Ld. LAC.

(Babita Puniya)
Duty MM/West/THC
02.06.2020

Scanned by CamScanner



State vs. Gagandeep @ Kaku FIR N0.372/2020
PS khyala

U/s 356[IPC
) m’g [y )0

02.
06.2020 !

Present: Ld. APP for State.
Sh. Alok Kumar, Ld. LAC on behalf of applicant/accused.

This is an application filed on behalf of the accused Gagandeep @
Kaku S/o Sh. Vijay Singh seeking interim bail for a period of 45 days. The
application is duly forwarded by the Jail Superintendent.

Heard. Application perused.
Perusal of the custody warrants annexed with the bail application

reveals that accused was arrested on 17.04.2020 for the commission of an offence
punishable under section 356/379/411 IPC and was remanded to JC on 18.04.2020
by the Ld. Duty Magistrate. Therefore, in view of the prevailing situation and to
prevent the spread of Covid-19(Novel Coronavirus) and in view of the directions
passed by the Hon'ble High Court of Delhi, accused is admitted to interim bail for 45
days on his furnishing a personal bond in the sum of Rs.10,000/- to the satisfaction of
the Jail Superintendent. Accused shall surrender after the expiry of 45 days before the

concerned Jail Superintendent.
Copy of order be sent to Jail Superintendent, Tihar Jail for information and

compliance.
Copy dasti to Ld. LAC.

(Babita Puniya)
Duty MM/West/THC
02.06.2020

Scanned by CamScanner



™~ State vs. Mukesh
E-FIR N0.031761/19
PS Khyala
U/s 379/411/34 |PC

02.06.2020

Present:  Ld. APP for State.
Sh. Alok Kumar, Ld. LAC on behalf of applicant/accused.

Explanation received from the Jail Superintendent.
n behalf of the accused Mukesh S/o Sh.

This is an application filed o
s duly

ail for a period of 45 days. The application i

Ramu Udgar seeking interim b
present

forwarded by the Jail Superintendent wherein it is stated that “the
application falls under the criteria laid down by the HPC minutes of meeting dated

18.05.2020".

Heard. Application perused.
perusal of the certificate of good conduct issued by superintendent of

Prisoner, Central Jail No.8/9, accused is running in JC since 26.09.2019 in the

present FIR for the commission of an offence punishable under section 379/411/34

IPC. Therefore, in view of the prevailing situation and to prevent the spread of

Covid-19(Novel Coronavirus) and in view of the directions passed by the Hon'ble

High Court of Delhi, accused is admitted to interim bail for 45 days on his furnishing
a personal bond in the sum of Rs.10,000/- to the satisfaction of the Jail

Superintendent. Accused shall surrender after the expiry of 45 days before the

concerned Jail Superintendent.

Copy of order be sent to Jail Superintendent, Tihar Jail for information and

S

(Babita Puniya)
Duty MM/West/THC
02.06.2020

compliance.
Copy dasti to Ld. LAC.

Scanned by CamScanner
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. kesh
State vs. Mu E-FIR N0.029462/19
PS Patel Nagar

U/s 379/411/34 IPC

02.06.2020

Present:  Ld. APP for State.
Sh. Alok Kumar, Ld. LAC on behalf of applicant/accused.

Explanation received from the Jail Superintendent.
on filed on behalf of the accused Mukesh S/o Sh.

This is an applicati

Ramu Udgar seeking interim bail for a period of 45 days. The application is duly
“the present

forwarded by the Jail Superintendent wherein it is stated that
ing dated

application falls under the criteria laid down by the HPC minutes of meet

18.05.2020".

Heard. Application perused.
Perusal of the custody warrants annexed with the bail application

reveals that accused was arrested on 25.09.2019 for the commission of an offence
punishable under section 379/411 IPC and was remanded to JC on the same day
by the Ld. Magistrate. Therefore, in view of the prevailing situation and to prevent
the spread of Covid-19(Novel Coronavirus) and in view of the directions passed by
the Hon'ble High Court of Delhi, accused is admitted to interim bail for 45 days on
his furnishing a personal bond in the sum of Rs.10,000/- to the satisfaction of the Jail
Superintendent. Accused shall surrender after the expiry of 45 days before the

concerned Jail Superintendent.
Copy of order be sent to Jail Superintendent, Tihar Jail for information and

compliance.
Copy dasti to Ld. LAC.

(Babita Puniya)
Duty MM/West/THC
02.06.2020

Scanned by CamScanner



State vs. Sumit Giri @ Data £ FIR N0.0028/2020

ps Hari Nagaf
UJs 379/411 IPC

02.06.2020

Present: Ld. APP for State.

Accused is stated to be in JC.

| have perused the charge sheet and the documents annexed with the
charge-sheet. It prima facie discloses commission of offence. | take cognizance of
the offence.

| am of the considered opinion that there is prima facie sufficient
material to proceed against the accused for the offences alleged in the challan.

Let production warrants of accused be issued for the next date of
hearing.

Put up on 16.06.2020.

(Babia_Puniya)
Duty MM/West/THC
02.06.2020

Scanned by CamScanner



Giate ve, Mohd, Alam & Ors,
F181 Mo, #1116
P14 Han Nagal
/s 79 I M,
/s 714 Child Labour St

07.06,2020

foresh challan filed, It be checked and registered as per rules,
prosent.  Ld, APP for State,

10 in person.

Accused persons are stated to he not arrested.

Heard, File perused.
Put up for consideration on 07.09.2020.

(BabiW
Duty MM/WestT HC

02.06.2020

Scanned by CamScanner



State vs. Sumit Giri @ Data
E-FIR No0.000046/2020

PS Hari Nagar -
U/s 411 IPC

02.06.2020

Present: Ld. APP for State.

Accused is stated to be in JC.

| have perused the charge sheet and the documents annexed with the

charge-sheet. It prima facie discloses commission of offence. | take cognizance of

the offence.

| am of the considered opinion that there is prima fac
e challan.

ie sufficient

material to proceed against the accused for the offences alleged in th

Let production warrants of accused be issued for the next date of

Put up on 16.06.2020. L/

(Babita Puniya)
Duty MM/West/THC
02.06.2020

hearing.
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State vs. Sumit Giri @ Data
E-FIR No.0006/2020

pS Hari Nagar
U/s 379/411 IPC

02.06.2020

Present: Ld. APP for State.
Accused is stated to be in JC.

| have perused the charge sheet and the documents annexed with the
charge-sheet. It prima facie discloses commission of offence. | take cognizance of
the offence.

| am of the considered opinion that there is prima facie sufficient
material to proceed against the accused for the offences alleged in the challan.

Let production warrants of accused be issued for the next date of

[~

(Babita Puniya)
Duty MM/WestT HC
02.06.2020

hearing.
Put up on 16.06.2020.

Scanned by CamScanner
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State vs. Sukhbir Singh
FIR N0.94/2020

ps Tilak Nagar
U/s 33 Excise Act

02.06.2020

Present: Ld. APP for State.
Accused is stated to be in JC.

ge sheet and the documents annexed with the

| have perused the char
cognizance of

charge-sheet. It prima facie discloses commission of offence. | take

the offence.

| am of the considered opinion that there is P
alleged in the challan.

sued for the next date of

rima facie sufficient

material to proceed against the accused for the offences

Let production warrants of accused be is

hearing.
Put up on 16.06.2020.

(Babi fya)
Duty MM/West/THC
02.06.2020

Scanned by CamScanner




State vs. Anuj @ Alok @ Babbu
E-FIR N0.000048/2020

02.06.2020

Present: Ld. APP for State.
Accused is stated to be in JC.

used the charge sheet and the documents annexed with the

| have per
ffence.

ma facie discloses commission of O | take cognizance of

charge-sheet. It pri

the offence.
there is prima facie sufficient

| am of the considered opinion that
alleged in the challan.

offences
date of

rial to proceed against the accused for the
ed be issued for the next

mate
Let production warrants of accus

hearing.
Put up on 16.06.2020.

Scanned by CamScanner



St '
ate vs. Rajan @ Lalla E-FIR N0.18/2020

PS Nangloi
U/s 379/411 |PC

02.06.2020

Present: Ld. APP for State.

Accused is stated to be in JC.

| have perused the charge sheet and the documents annexed with the
charge-sheet. It prima facie discloses commission of offence. | take cognizance of
the offence.

| am of the considered opinion that there is prima facie sufficient
material to proceed against the accused for the offences alleged in the challan.

Let production warrants of accused be issued for the next date of

hearing.

Put up on 16.06.2020.

Scanned by CamScanner



State vs. Saurabh
FIR N0.97/2020

PS Punjabi Bagh
U/s 379/34 IPC

02.06.2020

p .
resent: Ld. APP for State.

Accused is stated to be in JC.

| have perused the charge sheet and the documents annexed with the

charge-sheet. It prima facie discloses commission of offence. | take cognizance of

the offence.

| am of the considered opinion that there is prima facie sufficient

material to proceed against the accused for the offences alleged in the challan.

Let production warrants of accused be issued for the next date of

hearing.
Put up on 16.06.2020.

dabisa Pniya)
Duty MM/West/THC
02.06.2020

Scanned by CamScanner



E-FIR N0.034513/19
PS Hari Nagar
U/s 411 IPC

19.05.2020

Vide order no.733-786/.CMM(W)/ITHC/DR/2020 dated 18.04.2%20 :)f
Ld. CMM, West District, Delhi, the undersigned has been deputed for duty toaay to
combat the pandemic of covid-19.

Present: Ld. APP for State.

Accused stated to be in JC.

| have perused the charge sheet and the documents annexed with the
charge-sheet. It prima facie discloses commission of offence. | take cognizance of
the offence.

| am of the considered opinion that there is prima facie sufficient
material to proceed against the accused for the offences alleged in the challan.

Let production warrants of accused be issued for the next date of

hearing.
Put up on 02.06.2020.
(Babita Puniya)
Duty MM/West/THC
19.05.2020
0 ( c / w e
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Ors.
State vs. Deepa‘éﬁ\l,l @ Fun & Ors FIR No.70/2020

ps Ranhola
U/s 302 IPC

19.05.2020
Vide order n0.733-786/.CMM(W)/THC/DR/2020 dated 18.04.2020 of

Ld. CMM, West District, Delhi, the undersigned has been deputed for duty today t0
combat the pandemic of covid-19.

Present:  Ld. APP for State.
Accused persons are stated to be in JC.

Heard. File perused.

Put up before the court concerned on 02.06.2020.

Production warrants of accused persons be also issued for the next

date of hearing.

(Babita Puniya)
Duty MM/West/THC
19.05.2020
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State vs. Mukesh @ Vicky E-FIR No.44522/19

PS Tilak Nagaf
uls 411 IPC

19.05.2020

Vide order no.733-786/.CMM(W)/T HC/DR/2020 dated 18.04.2020 of

Ld. CMM, West District, Delhi, the undersigned has been deputed for duty today 1O
combat the pandemic of covid-19.

Present: Ld. APP for State. |

Accused is stated to be in JC.

Heard. File perused.

Put up before the court concerned on 02.06.2020.

Production warrants of accused be also issued for the next date of

hearing.
(Babita tya)
Duty MM/West/THC
19.05.2020
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State vs. Rajan @ Lalla
E-FIR No0.52/2020

PS Nangloi
U/s 379/411 IPC

02.06.2020

Present: Ld. APP for State.

‘Accused is stated to be in JC.

| have perused the charge sheet and the documents annexed with the

charge-sheet. It prima facie discloses commission of offence. | take cognizance of

the offence.

| am of the considered opinion that there is prima facie sufficient
material to proceed against the accused for the offences alleged in the challan.

Let production warrants of accused be issued for the next date of

hearing.
Put up on 16.06.2020.

(Babita_Puniya)
Duty MM/West/THC
02.06.2020

1
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State vs. Deepak @ Deepu
i P FIR No.43577/19

ps Nangloi
u/s 379/411 IPC
02.06.2020
Present: Ld. APP for State.

Accused is stated to be in JC.

| have perused the charge sheet and the documents annexed with the
charge-sheet. It prima facie discloses commission of offence. | take cognizance of
the offence.

| am of the considered opinion that there is prima facie sufficient
material to proceed against the accused for the offences alleged in the challan.

Let production warrants of accused be issued for the next date of
hearing.

Put up on 16.06.2020.

(Babita Puni
Duty MM tTHC
02.06.2020

Scanned by CamScanner



State vs. Yogesh @ Sumit & Ors

UJs 379/411/34 \PC

02.06.2020

Present: Ld. APP for State.

Accused persons are stated to be in JC.

| have perused the charge sheet and the documents annexed with the
charge-sheet. It prima facie discloses commission of offence. | take cognizance of
the offence. |

| am of the considered opinion that there is prima facie sufficient
material to proceed against the accused persons for the offences alleged in the
challan.

Let production warrants of accused persons be issued for the next date
of hearing.

Put up on 16.06.2020.

(Babita Puniya)
Duty MM/West/THC
02.06.2020

Scanned by CamScanner




State vs. Sumit Giri Data
© E-FIR No.00106/2020

PS Hari Nagar
Uls 379/411 IPC

02.06.2020

Present: Ld. APP for State.
Accused is stated to be in JC.

| have perused the charge sheet and the documents annexed with the

charge-sheet. It prima facie discloses commission of offence. | take cognizance of

the offence.
| am of the considered opinion that there is prima facie sufficient
material to proceed against the accused for the offences alleged in the challan.

Let production warrants of accused be issued for the next date of

hearing.
Put up on 16.06.2020.

(Babita tya)
Duty MM/West/THC
02.06.2020

Scanned by CamScanner



State vs. Rajan @ Lalla
E-FIR N0.45I2020
PS Nangloi
Uls 411 \PC

02.06.2020

Present: Ld. APP for State.
Accused is stated to be in JC.

S annexed with the

sheet and the document
ke cognizance of

| have perused the charge
e.lta

charge-sheet. It prima facie discloses commission of offenc

the offence.
cient

| am of the cons
he accused for the offences a

sed be issué

idered opinion that there is prima facie suffi
lleged in the challan.

material to proceed against t
d for the next date of

Let production warrants of accu
hearing.
Put up on 16.06.2020.

¥

(Babita Puniya)
Duty MM/WestTHC
02.06.2020

Scanned by CamScanner



State vs. Sumit @ Giri @ Data
E-FIR N0.000074/2020

PS Hari Nagar
Uls 411 IPC

02.06.2020

Present: Ld. APP for State.
Accused is stated to be in JC.

ed the charge sheet and the documents annexed with the

| have perus
charge-sheet. It prima facie discloses commission of offence. | take cognizance of
the offence. '
| am of the considered opinion that there is prima facie sufficient

lleged in the challan.

ffences a
ed for the next date of

oceed against the accused for the O

material to pr
sed be issu

Let production warrants of accu

hearing.
Put up on 16.06.2020.

(Babita Puniya)
Duty MM/WestTHC
02.06.2020

Scanned by CamScanner



State vs. Parveen Kumar

FIR N0.1024/19
PS Nangloi
U/s 379/411 I1PC

02.06.2020

Present: Ld. APP for State.

Accused is stated to be in JC.

| have perused the charge sheet and the documents annexed with the

. . . H H . ce Of
charge-sheet. It prima facie discloses commission of offence. | take cognizan

the offence.
. . i icient
| am of the considered opinion that there is prima facie suffic
' ; an.
material to proceed against the accused for the offences alleged in the chall

i of
Let production warrants of accused be issued for the next date

hearing.
Put up on 16.06.2020.

(Babita Puniya)
Duty MM/West/THC
02.06.2020
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State vs. Nikki

FIR N0.241/2020
PS Nihal Vihar

U/s 392/411/188/270/34 IPC & 51 NDM Act &
3 EP Act

02.06.2020

Fresh challan filed. It be checked and registered as per rules.
Present: Ld. APP for State.

1O in person.

Accused Nikki is stated to be in JC.

Accused Nikhil is stated to be on court bail.

Heard. File perused.

Put up for consideration on 16.06.2020.

Scanned by CamScanner



FIR no.87/2020 !

PS Moti Nagar

25.05_2020 uls 302/376 IPC

Present : B
ent : Ld. APP for the State. i

Be put up for consideration before @
02.06.2020.

Duty MM (WSt
v N 2608.2020

Scanned by CamScanner



State vs. Mukesh @ Vicky
E-FIR N0.44425/19

ps Tilak Nagar
Uls 411 \PC

02.06.2020

Present: Ld. APP for State.
Accused is stated to be in JC.

d the documents annexed with the

| have perused the charge sheet an
e cognizance of

charge-sheet. It prima facie discloses commission of offence: | tak

the offence.
ma facie sufficient

| am of the considered opinion that there is pri
for the offences alleged in the challan.

material to proceed against the accused
ed be issued for the next date of

Let production warrants of accus

hearing.
Put up on 16.06.2020.

(Babita Puniya)
Duty MM/West/THC
02.06.2020

Scanned by CamScanner



State vs. Narender @ Rahul
R No.1569116

E-FI
ps paschim Vihar East
u/s 379/411 IPC

02.06.2020

Pr :
esent: Ld. APP for State.

Accused is stated to be in JC.

he charge sheet and the documents annexed with the

| have perused t
nce.

e discloses com mission of offe | take cognizance of

charge-sheet. It prima faci
the offence.
| am of the considered opinion that there is prima facie sufficient

ed against the accused for the offences @
ed be issued for the

lleged in the challan.

material to proce
next date of

Let production warrants of accus

Put up on 16.06.2020. V

(Babita Puniya)
Duty MMIWeSUTHC
02.06.2020

hearing.
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State vs. Ayub Khan

FIR No.545/14
PS Hari Nagar
Uls 420 \PC

02.06.2020

Present; Ld. APP for State.

Accused is stated to be on court bail.

| have perused the charge sheet and the documents
e. | take cognizance of

annexed with the

charge-sheet. It prima facie discloses commission of offenc

the offence.
ere is prima facie sufficient

material to proceed against the accused for the offences alleged in the challan.

tice to his surety through \O

| am-of the considered opinion that th

Let accused be summoned with no

concerned for 17.10.2020.

(Babita Puriiya)
Duty MM/WestTHC
~ 702.06.2020

Scanned by CamScanner



State vs. Dinesh @ Tenda Ganja
E-FIR N0.0157/2020
PS Tilak Nagar
U/s 411 |PC

02.06.2020

Present: Ld. APP for State.

Accused is stated to be in JC.

| have perused the charge sheet and the documents annexed W'yth the

, o e izance of
charge-sheet. It prima facie discloses commission of offence. | take cognizan

o ie sufficient
| am of the considered opinion that there is prima face S
lleged in the challan.

i ed for the offences 2
eed against the accus L date .

material to proc
d be issued for the

Let production warrants of accuse

hearing.
Put up on 16.06.2020.

(Ba v Un-\ya)
Duty MM/WestTHC
02.06.2020
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State vs. Sanjay

E-FIR N0.0740/2020
PS Punjabi Bagh
02.06.2020 Uls 411 \PC

Pre :
sent: Ld. APP for State.

Accused is stated to be in JC.

| have perused the charge sheet and the documents annexed Wi

charge- . . .
ge-sheet. It prima facie discloses commission of offence. | take cognizance of

the offence.

th the

| am of the considered opinion that there is prima facie sufficient

material to proceed against the accused for the offences alleged in the challan.

Let production warrants of accused be issued for the next date of
hearing.

Put up on 16.06.2020.

(Babita P niy
Duty MM/Wes THC
02.06.2020

Scanned by CamScanner



State vs. Nikhil Kumar & Ors.
E-FIR No.0759/19

PS Paschim Vihar East
U/s 379/411/34 IPC

02.06.2020

Present:  Ld. APP for State.
Accused persons are stated to be in JC.

| have perused the charge sheet and the documents annexed with the
charge-sheet. It prima facie discloses commission of offence. | take cognizance of
the offence.

| am of the considered opinion that there is prima facie sufficient
material to proceed against the accused persons for the offences alleged in the
challan.

Let production warrants of accused be issued for the next date of
hearing.

Put up on 16.06.2020.

[~

(Babita Puniya)
Duty MM/West/THC
02.06.2020
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, er
State vs. Narend E-FIR N0.01569/2020

ps Paschim vihar East
uls 379/411 IPC

02.06.2020

Present:  Ld. APP for State.
Accused is stated to be in JC.

charge sheet and the documents annexed with the

| have perused the
e. | take cognizance of

charge-sheet. It prima facie discloses commission of offenc

the offence.

| am of the considered opinion that t
ffences alleged in the challan.

be issued for the next date of

here is prima facie sufficient

material to proceed against the accused for the 0
Let production warrants of accused

Put up on 16.06.2020. k/

(Babita Puniya)
Duty MM/West/THC
02.06.2020

hearing.
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